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REPLY AFFIDAVIT OF DISTRICT MAGISTRATE MEERUT IN
COMPLIANCE OF ORDER DATED 01.04.2025PASSED BY THIS
HON'BLE TRIBUNAL

STATE OF U.P. &ORS.

I, Dr. Vijay kumar singh S/o Late Sri Parmanand Singh, aged
about 56 years presently posted as District Magistrate Meerut,
Uttar Pradesh do hereby solemnly affirm and state on oath as

under:

1. That I am the above-mentioned officer of the answering
~__ - ~respondent and is competent to file the presentreply affidavit.

; The deponent is well conversant with the facts and

ircumstances of the instant case and is competent to swear

thls afﬁdawt

‘;‘
/

Y 2-.-’I'hat the Deponent has read and understood the contents of

the present replyaffidavit. The averments made in the

Original Application, which are not specifically admitted

hereunder, must be considered to have been denied by the

Deponent. 5 LJ'& j/”)
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3. That the Deponent is posted as District Magistrate, Meerut,

since 18 January 2025,

- That the contents of the present replyaffidavit have been

drafted by my counsel on my instructions and the contents of

the same are true to my knowledge and nothing material has

been concealed therefrom.

. That this Hon’ble Tribunal, vide order dated 01.04.2025, was

pleased to issue the following directions:
“....4. Learned Counsel for the applicant submits that
though demarcation of the pond has been done but
eviction action has not been completed. He has further
referred to the satellite image on page no. 109 to show

the area and location of the pond.

5. OA raises substantial issues relating to compliance

-._of environmental norms.

" 6. Issue notice to the respondents for filing their

response/reply by way of affidavit before the Tribunal
at least one week before the next date of hearing

through e-filing. If any respondent directly files the

~reply without routing it through his advocate, then the

said respondent will remain virtually present to assist
the Tribunal. The Applicant is directed to serve the
respondents and file affidavit of service atleast one
week before the next date of hearing.

7. List on 01.08.2025."”

. That the present reply affidavit is being filed in compliance of

the order dated 01.04.2025passed by this Hon’ble Tribunal. -

Y A
‘j/-’ W&t
~
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<7 villagers
4 O)/StruCEures.

10. /I'hat against twenty one encroachers, proceedings under

7.That the present application has been instituted by the

Applicant, seeking directions for removal of encroachments
from land bearing Khasra No. 440, admeasuring 1.4420
hectares, recorded as a pond (talab) in the revenue records,
situated in Village Dadri, Tehsil Sardhana, District Meerut,
and for restoration and rejuvenation of the said pond under
the Swachh Bharat Mission (Phase-II) scheme.

. That in compliance with the aforesaid directions, passed by

this Hon'ble Tribunal,
inquiry has been conducted by District Magistrate Meerut On
21.04.2025.whereinit has been found that the said pond is
situated within the main habitation area of Village Dadri,
adjacent to National Highway-58. A copy of the report dated

a detailed spot and record-based

25.10.2025 is being annexed herewith as Annexure- R1.

. That a major portion of the pond is found vacant and

- ~~waterlogged, while a part of it is encroached upon by certain

who have constructed permanent residential

ﬁectron 67(2) of the Uttar Pradesh Revenue Code, 2006 have
been initiated by the Tehsildar, Sardhana, for recovery of
compensation and eviction. The said proceedings for recovery
of damages are presently under process, the details whereof

are as under: —

No. | Name/father's name and | Area of pucca |type of | Is the | Land area in | Descript
address of the person | construction on | construct | house record hectares | ion e
occupying the portion of | the pond | ion single or | numbe
the pond portion (in also other | r

I square metres)

1 Shri Ram Singh son of 418 residenti single 856 0.6123
Amichand resident of al house

|| Dadri

2 Shri Ishwar son of Bhule 418 residenti single 856 0.6123

| resident of village Dadri al house

3 Shri Vikram, Harveer and 266 residenti single 889 0.0886 i
Jaiveer, sons of Malkhan, al house 890 0.2846

| resident of village Dadri

(4 __|Shri Rohtash son of 572 residenti single 837 0.2560 AT

[ =
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mesldent of village al house 838 0.2980
padri
5 | Shri Ramcharan son of 300 residenti single 1086 1.0510
Fundan resident of al house
village Dadri
6 | Shri Santram son of 250 residenti | single 1086 | 0.3500
Tilakram  resident  of al house
village Dadri
| Shri Katar Singh son of 250 residenti | single 689 0.0623
pitan - resident of village al house 690 0.0305
Dadri
8 Shri Vishram Singh, son 250 residenti single 1086 0.3500
of Tilakram, resident of al house
village Dadri
9 Shri Dharampal son of 500 residenti single 1086 1.0510
Kundan  resident  of al house
village Dadri
10 | Shri Haniket and 250 residenti single _ - landless
Savitesh, sons, residents al house
of Satendra, village
Dadri.
11 | Shri Parmesh son of 200 residenti single 1177 0.3835
Yograj resident of village al house
Dadri
12 | Shri Rambal son of 60 residenti single 1175 0.4875
Fundan resident of al house
village Dadri
13 | Swati, wife of Satveer, 80 residenti single ) * landless
resident of village Dadri al house
14 | Shri Ompal son of 80 residenti single 1175 0.4875
Fundan resident of al house
village Dadri
15 | Shri Harkaran son of 250 residenti single _ _ landless
Sabbar resident of village al house
Dadri
16 | Shri Virendra son of S0 residenti single 1157 0.1936
| Lakhiram . resident  of al house
A~ | village Dadri
,|17.7| Shri_ Narendra son of 2 residenti single 1157 0.1936
‘|~ | takhiram . resident of al house
A 'village Dadri |
Shri Jilesen Singh son of 500 residenti single 1158 0.2875
Kalu resident of village al house
\ < Dadri
19 | Mr. Indrajit-and Dinesh, 450 residenti single 1131 0.4547 | Dinesh,
{_  |sons of Bhuti, village al house heirs of
A Dair'l;/’ the
' decease
d,
Hrithik
and
Ankit,
sons of
20 | Shri Bharat son of 60 residenti single 1175 0.4886 Dlnes
Fundan resident of al house
village Dadri
21 | Subhash alias Naresh 150 residenti single 1083 0.2230
and Bhule alias Rajesh, al house
sons of Ram Singh,
residents of village Dadri

11. That In

light of the above, it is respectfully apprised that
proceedings for eviction under Section 67(2) of the U.P.

Revenue Code, 2006 have already been initiated. However, it

"'..'LJ 5 4
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Is also pertinent to bring to kind notice that the said
individuals have been residing In permanent houses
constructed over thirty years ago and possess no alternative
accommodation elsewhere.

12. That as per Government Order No. R-347/05-29/2024
dated 26.06.2025, specifically Clause 5 thereof, it has been
directed that:

“In accordance with the provisions contained in Section
67-A(1) of the U.P. Revenue Code, 2006 and Rule 68(1)
of the U.P. Revenue Code Rules, 2016, as well as
Government Order No. 1/411420/2023 dated
19.10.2023, no eviction shall be carried out against
poor, landless, destitute, or deprived persons who have
unauthorisedly occupied Gram Panchayat-managed
lands. Such persons shall be allotted suitable
residential land either at the same site or elsewhere (if

o the land is reserved for public purposes), prior to

ﬁ effectmg eviction.”

847

13.° That in view of the aforesaid Government Order, no

. evlctlon proceedings can be executed in a manner that would

2L render the occupants homeless,

14, That it is further submitted that sufficient land is not
available within the said village to undertake large-scale
residential allotments. Subsequently, the spMm , vide his
letter no. 5/1/ST(S) dated 05.07.2025, directed the Block
Development Officer, Sardhana, to ensure that the eligible
occupants, are expeditiouslyprovided with the housing
facilities under the Pradhan Mantri Awas Yojana in accordance
with the prescribed eligibility criteria. A copy of the Letter

) i —



dated 05.07.2025 is being annexed herewith as Annexure-
R2 to this reply.

15: That in addition, a detailed estimate for the
beautification and restoration work of the said pond has been
prepared under the Ground Water Scheme and forwarded by
the Block Development Officer, Sardhana, to Pariyojna
Nideshak Gram Vikas on dated 03.10.2025 for technical
approval. Upon receipt of such approval, the necessary work
for restoration will commence within one month of approval

and thereafter will be completed within three months.

16. That it is most respectfully prayed before this Hon'ble
Tribunal that the instant reply affidavit may be taken on

y _._f-'“rgg:ord for proper adjudication of the present original
‘e application, in the interest of justice.

0 LA
\

DEPONENT
"/ VERIFICATION

I, the deponent above named do hereby verify and state that
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief, no

part of it is false and nothing material has been concealed there

from. st

On thiszy day of ¢/~ , 2025.
DEPONENT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

SOMVEER SINGHf s o '__,1.“
VERSUS

STATE OF U.P. &ORS.

AFFIDAVIT

I, Dr. Vijay kumar singh S/o Late Sri Parmanand Singh, aged
about 56 years presently posted as District Magistrate
Meerut, Uttar Pradesh, do hereby solemnly affirm and declare

as under-
1. That I am fully acquainted with the facts and circumstances
and records of the case and thus competent to swear the

present affidavit.

__.-'*2-._-_1__'hat the contents of the accompanying reply have been
_-‘F"‘.'.i')repared under my instructions and have been understood
N A ; by me and I declare the same to be true and correct to my

knowledge of facts and law.

3. The contents as stated above are true and correct to my

knowledge and belief. V

DEPONENT

VERIFICATION
Verified at.Meexd ..., on .J7-s-247. that the contents of the
paras 1 to of this affidavit are true and correct to the best of my

knowledge. No part of it is false and nothing material has been
concealed therefrom bp ya nenl Oyt Dgﬁ%
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